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PART III
Regulations, Orders, Notifications, Rules, etc., issued by the Governor

and by Heads of Departments

HOME DEPARTMENT The concessions will only apply to temporary 
Government servants and those directly recruited for 
the purpose. They do not apply to Government 
servants holding substantive posts under Government 
in other Departments who are on deputation.

COMMUNIQUE 

The 9th December 1942
The Provincial Government have had under consi­

deration the question whether service in the Civil 
Pioneer Force should be deemed as war service for 
employment in posts under the control of the Provin­
cial Government after the war. In their communique, 
dated the 2nd June 1941, they announced the conces­
sions in respect of candidates with approved war 
service who held commissioned ranks in the Army, 
Navy or the Air Force. In their subsequent commu­
nique, dated the 23rd February 1942, the concessions 
have been extended to candidates with approved war 
service in all ranks of the Defence services whether

commissioned, combatants or

J. BOWSTEAD
Chief Secretary to Government

FINANCE DEPARTMENT

NOTIFICATION
The 9th December 1942

commissioned or non­
non-combatants. They have now decided that whole­
time service in the Civil Pioneer Force should be 
reated as war service and members with approved 

service in the Force shall be entitled to all the 
concessions already announced in the communiques
referred to above, namely:__ ^

(1) they will have preference over others of the 
same qualifications for appointments after 
the war ;

No. 14132-F.(G).—In exercise of the powers con­
ferred by clause (b) of sub-section (2) of section 241 
of the Government of India Act, 1935, the Governor 
of Orissa is pleased to make the following amendment 
to the Orissa Travelling Allowance Rules, namely :—

Amendment

For the first sentence of rule 138 of the said Rules 
the following shall be substituted, namely

“ A Minister may draw ‘ daily allowance * for 
the whole period of any halt away from 
Cuttack on tour, at the rate of rupees ton 
a day or rupees fifteen a day, according as 
the halt is within or outside the Province

By order of the Governor 
C. S. JHA

Deputy Secretary to Government

(2) their age-limit for entry into Government
service will be relaxed to the extent of their 
period of “ war service ” ;

(3) “ war service ” will be taken into accoimt in 
fixing the initial pay and the seniority of the 
candidates ; and

(4) “ war service ” will count for the purpose of
civil pensions subject to restrictions laid 
down by the rules.



PART IQTHE ORISSA GAZETTE, DECEMBER 18, 1942
536

N,

REVENUE DEPARTMENT

NOTIFICATIONS

The 17th December 1942

In exercise of the powers conferred by section 25 of the Negotiable Instrum0nts

s-sj&z s ssssssss p“»- *■** - y-“1043
18th January.

9th February.

4th March.

24th April.

1st July.

29th September.

6th to 9th October (both 
days inclusive).

28th October.

1. Muharram

2. Basanta Panchami

3. Falgun Shivaratri

4. Easter Saturday

*5. Half-yearly closing of Bank Accounts

i

i

6. Mahalaya

7. Dasahara (Durgapuja)

T>

8. Dipavali (Kahpuja)

9. The first day following Christmas

(a) Sundays, New Year’s Day, Good Friday (23rd April) and Christmas Day (25th December) are public 
holidays under the Act.

(b) As Holi (21st March) and Janmastami (22nd August) fall on Sundays these have not been shown
separately. [ l]

(c) For His Majesty King Emperor’s Birthday which falls on the -kltrh-^uixe^rFriday-, no holiday will be 
observed. The only action to be taken on the day will be to fly the flags on the public buildings.

26th December.
* <

i

•Subject to the limitation that the Government offices under the control of the Provincial Government shall not be closed on 
the said date.

The 17th December 1942

No. 14623—H-2-42-R.(C).—With reference to notification No. 14622—H-2-42-R.(C.), dated the 17th 
December 1942, the Government of Orissa hereby declare that on the following days during the year 1943 which 
are not declared to be holidays under the Negotiable Instruments Act, the offices under the Government of 
Orissa and all the Revenue and Magisterial Courts in Orissa shall be closed :—

l

Hindu holidays

* Dasahara (Durgapuja)—5th October and Ilth October (includes 10th October which falls on Sunday).

Other holidays

A. Muhammadan officers and employees in all Government offices and Revenue and Magisterial Oourts 
may be allowed to absent themselves from the offices on the following days Magisterial Gou

1. Fatiha-Dawazdahum

2. Shab-i-Quadr _

3. Id-ul-Fitr

4. Id-uz-Zuha

may be offi«£ on^foUo^ffig ^ ^ MaSisfcerial 0ourfcS

Christmas Eve

20th March.

■■1

.. f Dates to be notified later.

•J
B.

24th December.

[ fj ^
cl% ■ ? ■ Lf

3-l — Q.fc) t31 0.7-^-li Q,
\V 1. Ur '

(d-?xa 2-^ V' ^ .

n

i
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The 11th December 1942
No. 2304—La-49-R.—Declaration—Under soot*

hereby declares that the land specified below 10n 6 of Land Acquisition Act thfi c rv •
needed for a public purpose, to wit, for extern nf "T8"™* a^e 0 86, be the same a fittlZ * °f ,0n88.a 
3 and 7 of the same Act, the Revenue Divisional Offir* *><r«wStat*0rx. comPound at Hiniili and nn<T °r 6f8’ 18 
Collector under the Act and directed to take ord^rf* ^atrapur, *8 appointed to perform thefnn^ Se° ^^ 
kept in the office of the Revenue Divisionai Officer, cLt^ and °" a°I ^ 8aid land- A plan of the" land is 
office hours Pur »nd may be inspected at any time during

Schedule

Boundaries of the land required to be taken up- S
JHDescription of land, 

wet o dry, innm 
or poramboke, with 

survey or 
paimash number

5Name of ownor or 
ooupier ©

<Dcc 2s M North East South
■ % 

3
W) West■a a5. >H

41 2 3 5 6 7 8 ' 9 10

I AcreS. No. 2231, Govern­
ment dry.

1. Konnai Panigrahi
2. Batcho Sahu.
3. Khalil Panda.
4. Hari Krishna Panda.
5. Mohan Patnaik.
6. Bhimo Sabafco. 
Jagabandhu Sahu

S. No. 2330, 
Police Line. S. No. 2229/2, 

Jaga n n a t h a 
Sahu.

S. No. 2235, 
Dlstrtct Board.

S. No. 2232, 
Bungai Sub- 
Inspeot o^s j 
qnarter.

0‘30

8. No. 2229/2, 
Governmens dry.

S. No. 2228/2, Go­
vernment dry.

S. No. 2227/2, Go­
vernment dry.

S. No. 2229/1, 
Police Line.

S. No. 2228/1, 
Police Line.

S. No. 2226/2, 
Krishna Chau- 
daryand others 
and 227/1, 
Police Line.

S. No. -2201, Kanai 
Panigrahi and 
others.

S. No. 2228/2, 
Jagab andh u 
Saha.

S. No. 2227/2, 
Jngab a n d h u 
Sahu-

S. No. 200, Jaga- 
bandbu Sahu.

S. No. 2236, 
District Board.

8. No. 2231. 
Kanai Panigrahi 
and others 

S. No. 2229/2, 
Jagaba n d h u 
Sahu.

8. No. 2228/2, 
Jagab andhu 
Sahu.

0U6a Ck Do.s Do.c 0*123 Mo ao Do. Do. 0-25

S. No. 2226/2, Go­
vernment dry.

Krishna Charan Chaudhury 
and Dandapani Chaudhury, 
sons of late Narasinga 
Chaudhury.

S. No. 2200, Jaga­
bandhu Sahu.

S. No. 2227/2, 
Jagab andhu 
Sahu.

S. No. 2226/1, 
Police Line.

003

%
i 0*86

By order of the Governor 
F. E. A. TAYLOR 

Secretary to Government

'1COMMERCE AND LABOUR DEPARTMENTDEVELOPMENT DEPARTMENT

NOTIFICATION 
The 8th December 1942

No. 14110-D.(G).—In notification No. 9632-D.(C.), 
dated the 23rd September 1942, published at 
page 468 of Part III of the Orissa Gazette, dated the 
2nd October 1942, for the words and figures “ 1st 
January 1942 ” read “ 1st January 1943 ”.

By order of the Governor 
F. E. A. TAYLOR 

Secretary to Government

NOTIFICATIONS 
The 10th December 1942

No. 14217-Gom.(C).—In pursuance of sub-sec­
tion (1) of section 92 of the Government of India 
Act, 1935, the Governor of Orissa is pleased to direct 
that the National Service (Technical Personnel) 
Second Amendment Ordinance, 1942 (No. LI of 1942), 
shall apply to all the partially-excluded areas in the 
Province of Orissa.

The 14th December 1942
No. 14401-Com.(G).—In pursuance of sub-sec­

tion (1) of section 92 of the Government of India 
Act, 1935, the Governor of Orissa is pleased to direct 
that the War Donations and Investments (Companies) 
Act, 1940 (No. XXXVII of 1940), shall apply to all 
the partially-excluded areas in the Province of Orissa.

The 14th December 1942
No. 14402-Com.(C).—In pursuance 

tion (1) of section 92 of the Government of India 
Act, 1935, the Governor of Orissa is pleased to direct 
that the Indian Companies (Amendment) Act, 1941 
(No. XXVI of 1941) and the Indian Companies 
(Second Amendment) Act, 1942 (No. XXI ot 1942), 
shall apply to all the partially-excluded areas in the 
Province of Orissa except the districts of Angul and 
the Khondmals.

LAW DEPARTMENT

NOTIFICATION 
The 11th December 1942 

3160-d.—In pursuance of the proviso to sec­
tion 29 of the Code of Civil Procedure, 1908 (Act V of 
1908), the Governor of Orissa is pleased to direct that 
the following amendment shall be made in the 
notification of the Government of Orissa in the Law 
Department No. 2758—IIJ-44/42-J., dated the 22nd 
September 1942, namely :—

In the schedule annexed to the said notification to 
the entries in the third column against the entry 
“ Bahawalpur ” in the second column relating to 
“ 10. Punjab States ” the following entry shall be 
added, namely :—

“ Tehsildar Fortabbas

of sub-sec-

By order of the Governor 
W. W. DALZIEL 

Secretary to GovernmentW. W. DALZIEL 
Secretary to Government
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OFFICE OF THE REVENUE COMMISSIONER

NOTIFICATIONS 

The 10th December 1942

No. 3879—'XII-99/42-L.A.—In exercise of the powers delegated under section 5 of the Madras Survey 
Boundaries Act, 1923 (Madras Act VIII of 1923), the Revenue Commissioner of Orissa hereby directs the sur^^ 
under the provisions of the said Act, of the boundary common to the Government land and the adjoining P land described below required for the construction of diversion of a road in village Battisipur in Parlak'8 ^ 
taluk in the district of Ganjam :— une(H

fci

Schedule

i£3 SBoundaries of the land to be taken up— -2

!§ 

S'£

Description of 
land, wet or dry, 

inam or poramboke, 
with survey or 

paimash number

&2 !
Name of owner or 

occupier &
o l

§: East SouthNorth West l|£ 5 !°5
P H

'2 5 64 7 81 3 9 10 11

f
Acres 1

Dry land of V. ; Old road leading 
Suryanarayana [ to Rayaghada. 
and D. Jagan- i 
natba Patnaik. [

j 1. Pre-settled whole 
i inaT. village part f 

unPUrveyed block 
covered bv T. D.

I No. 346 dry plot 
i No. 1.

Yasi Suryanaraynna 
Naidu and Dabiru j 

Jagannatha Patnaik.
Dry land of V. 

Suryanarayana 
and i *. Jagan­
natha Patnaik.

Rainfed lands of 
Londa AdiDara- 
3’aua, L'-nda 
BodduaDd Polu.

0‘2S Arable
I

J-
I

Londa AdinarayaDa2. Rfd. plot No. 2 Land of Londa 
Adinarayana.

Dry land of Vasi 
uryanarayana 

N a i d u and 
D. Jagannatha 
Patnaik.

Rainfed land of 
Londa Boddu 
and Polu.

Wet land of 
Londa Adinara­
yana.

0-02 Do. ■:
1

3. Rfd. plot No. 3 ... Londa Boddn and 
Polu.

Rainfed land of j 
Londa Adinara- f 
yana.

Do. Do. Do. 0*07 Do.

4. Wet plot No 4 ... Londa Adinarayana Rainfed land of 
Londa Boddu 
and Polu.

Land of Lond a 
Boddu and 
Poln.

Wet Do. Do. O’ll Do.
I

5. Wet plot No. 5 ... Londa Boddu and 
Polu.

Land of Londa 
Adinarayana.

Land of Londa 
Boddu and 
Polu.

L^ nd of Nandola 
Hurmanna.

Wet land of 
Londa Boddu 
and Polu.

0*22 I
Do-

6. Do. No. 6 ... Nandala Knrmanna Land of Londa 
Boddu 
Polu.

Wet laud of 
Nandala Kur- 
manna.

Land of Londa 
Chinnodu. Wet land of 

Nandala Rur- 
manna.

o-iiand Do..

7. Plot No. 7 Londa Chinnodu ... Land of Nandala 
Kurm anna. Wet land of 

Londa Chin- 
nod a.

Sri Sri Bahu- 
balendra Laxml- 
pati Kai,
Samant ha 
C h e n d r a 
Sekhara Raj 
Samantha 
Syamo ■ under 
ltal, Samanto 
Sar i a m o n i 
Devi on behalf 
of Londa 
Valsa.

Wet land of 
Londa Chin­
nodu.

0*10 Do-
1

5o
S5 3JO
X

2 ~
t: h'3

8. Wet plot No. 8 Londa Valea Occupier 
absent, Sri Sri 
B a h u b a l endra 
Laxmipati hai, 
Samantho Chendro 
Seka a Rei, Saman- J 
tbo Syatno Sunder i
Rai,

Land of Londa 
Chinnodu. Land of Bahu- 

b a 1 e n d r a 
La xml pat i Rai 
Samantho, etc.

Land of Londa 
Simmanna.

Land of Laxmi- 
p a t i Rai 
Samantho, etc.

0-11 Do. -

j

Samantho 
Sarinnioni Devi are 
present enjoyers.

9. Do. No. 9 Londa Simmanna... Sri Bahu- 
b a 1 e n d r a 
La x m i p a ti 
Samantho, etc.

Wet land of 
Londa 
manna.

Land of Londa 
Boddanna and 
Londa 
ganna.

Wet land of 
Londa Sim­
manna.

0-23 Do.Sim-
Liu-

S 10. Do. No. 10 Londa Boddanna and! 
Londa Linganna. ]

rLand of Londa 
Simmanna. Wet 

Londa 
- danna 
Linganna.

land of 
Bod- 
a n d

Land of Sanku 
Narayana. Wet land of 

Londa 
Boddanna and 
Linganna.

0‘09 Do.

11. Do. No. 11 Sanku Narayana ... j Land of 3>nda 
I Bocleona 

Londa 
ganna.

Wet land o 
Kara-

Wet land of 
PaLiki Ganga- 
mina 
Gcpanna.

land of 
Nara-

and
Lin-

Wet
Sanku
yana.

Sanku O'lO Do.1 yana. and

:
12. Do. No. J2 j Polaki Ganganna ... Lan^ of San, 

j Narayana. k*nd of Polaki ! Land of Polaki 
Gopanna. Wet land of 

1 olaki Gan- 
gamma.

Do.0*05• Cbinnababu, 
! minor 
I dian 
i nna.

gnar-
Bhima-*
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Boundario of the land to bo takenB £Description cf land, 

wet or dry. Innm 
or poramboko, with

paimash

up—
2Name of o 

occupiorwner or si

If
~3

2
survey or 

numbero
tfl 1.5 5 North2 Easta South► IP Eh West

£<431 2 5
6 7 8 9 10 31

13. Wet plot No. 13 Eolaki Gopamma ... Band of Sanku 
Narayana.

Acres
Wot land of 
Polaki G 
mma.

Land of frlaki, 
Ghinna babu , 
minor 
dian 
i.n

Land of Polaki 
Gangarama. O'Olo p a- Arable.

guar - 
Ehiraa-

Do. 1414. Eolaki Chinnababu, 
£l.imannafUartiiau Lend of Polaki 

Ga n g a m 
ftnd Uopanna.

Wet 
Polaki Chinna­
babu.

land of Land or Polaki 
lfarr.a Rao and 
Bhimaona.

Wot land of 
Polaki Chinna­
babu.

m a 0-09 Do.

Do.15. 15 Eolaki Rama Rao 
S',™? E o I a k i 
■bhrmanna.

Land of Polaki 
Chinna b a bu, 
minor.

Wet 
Polaki 
Rao, etc.

land of 
Rama Polaki Jagganna 

and P 0 1 a k 1 
Appcnna.

Wet 
Polaki 
R a 0 
Bhimanna.

land of 
Rama 

and
0-10 Do./

j

Do.16. 10 Polaki Jagganna .... Land of Polaki 
Rama Rao 
and others.

Polaki Appanna Pclaki Mutyaln Wet land of 
Polaki Jag­
ganna

0’02 : Do.
i

17. Do. 17 Polaki Appanna ... Land cf Polaki 
Rama Rao nnd 
Eolaki Bhima­
nna.

Wet land of 
Eolaki Appanna Eolaki Mutyalu 

and Appanna.
Eolaki Jagganna 0*03 ; Do.

!18. Do. 18 Eolaki Mutyalu Land of Polaki 
Jagganna and 
Appanna.

Wet land cf 
Polaki Appanna. Polaki Appanna Wet land of 

Polaki Mutyalu.
0*05 i Do.

19. Do. 19 Eolaki Appanna ... Land of Polaki 
Appanna.

Land of P. 
Appanna.

Land of r. 
Appanna.

Land of Polaki 
Appanua.

O'Cl Eo.

Do.20. 20 Polaki Appanna ... Land ' of P. 
Appanna.

Web land of 
P. Appanna.

Lard of P. 
Appanna.

Land of P. 
Mutyalu, P. 
Appanna and 
P. Jagganna.

G‘Q7 Do.

21. Do. 21 3?. Appanna Land of P. 
Mutyalu.

Land Of 
Appanna.

P. Wet land of 
Polaki Appanna.

Land of p. 
J agganna.

o-oi Do.

O Ui

S s
i2 M 2 Do.22. 22 P. Jagganna Land of P. 

Appanna.
Land of 
Appanna.

P. P. Appannaland of P. 
Jagganna.

0*05 Do.§ Ui
cS<3

Ph RO

23. Do. 23 P. Jagganna Land of 
Jagganna.

Land of 
Appanna.

P. P. Wet land of 
Jngganuu.

O'07Wet land of P. 
jagganna.

Do.V‘

24. 24Do. P. Appanna Land of 
Appanna.

P. Wetland of P. 
Appanna.

0-08Land of P. 
jagganna.

Land of P. 
Jagganna.

Do.

of Vasi 
Nn r a y a a a’s 
land.

Laxiri 0’03Do. 25 Wet land of 
Sitbanna and 
LoDda Chln- 
nudu.

Do.2r.. Wot land 
P. Appanna.

P. jagganna Yasi Lax mi
Naruyar.a.

Land of ^ V. 
Laxmi Nara­
yana.

0‘C2Land of Londa 
Sinkanna.

Do.Lond of Polaki
Jagganna.

Lanai Wet land of 
Laxmi

Vasi 
Narayana.

2626. Do.
V.
>ia;aya!.a.

La^d of P. 
Jagganna.

0*07 Do.Land of L. 
Sinkanna.

Land of 
Sinkanna.

L.Wot land of 
I,. Sitbanna 
and Chinna- 
vftdu.

27. Londa Sitbanna 
Chinnadu.

Do. 27

•)
0‘31 Do.Land of V. 

Laxmi Narayana.
L.Land ef 

Sinkanna.
Estate Bunga­
low old road.

Dry land of 
Sinkanna and 
wet land of 
L. Sitbanna.

28. Do. Londa Slukanna ...28

£'51

inamdcis Sri Bnhubaltndw Laxndpnti Rai 
Sunder Rai Samontho aud LiimatiN.B_mho rrpirfimm Interests of tho lands vett with tho

Samontho, Sri Cha - dro Sahara Rai Samcntho, fcri syamo 
Sariamoni Devi joint owners, and with

(ii) Tho Maharajah Saheb of Parlakimedi.

B. PATNAIK
For Revenue Commissioner, Orissa
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The 10th December 1942
„ „00. vll , a_Tn exercise of the powers delegated under section 5 of the Madras Survey and

adtoining'Governn'nt land In Ullage Narayanpur, Aska taluk in the district of Ganjam

Schedule

■

'!

s”

12
II

Boundaries—

oDescription of 
land, wet, dry, , 
mnnavari or 

poramboke, 
Survey 
number

c
Name of ovmer and 

occupior
E£

WestSouth £East !North
•2a

■<J sJS I "5 
Q | H I► *t3

98 1J7 116632 41

Acres0timer and Occupier

Land of Llugaraj 
Thiadi.

Land of Bhoroto 
Saftu, Krishna 
Saha and 
Magata Sahu.

Land ofLingaraj 
Tpiadi.

0-r*BLand of Lingaraj 
Thiadi and 
Man d i 1 i k a 
Rama 
Kao.

Arable.Liagaraj ThiadiPortion of whole 
inaai dry.

Subba

Owner and Occupier i
- i-

Land of Mandi- 
lika Kama 
Subba Rao.

Lands of Man du- 
lika Rama 
Subba Rao and 
Lingaui Raghava 
Rao.

Land of Lingaraj 
Thiadi.

Land cf Mandi- 
lika Rama 
Subba Rao.

1*10Mnndllika Rama SubbaDitto Do.
llaj.

I
■U

£B a
* Owner and Occupier% ZS ~«
O 5?

537/4 part and 
5S7/7 of Pandia- 
pathoro.

Ditto Lingam Raghava Rao... Land of Lingam 
Raghava Rao.

Land of Mandi* 
iika Rama 
Subba Rao.

2-07Land of Liugam 
Raghava Rao.

Do.

Ditto Dit.o 587/11 part of 
Pandiapathoro.

Ditto 087/7 of Pandia­
pathoro.

Land of Lingam 
Raghava Rao.

0 04

Total 3*83
» I

The 10th December 1942
No. 3882—XiI-108/42-L.A.—In exercise of the powers delegated under section 5 of the Madras Survey and 

Boundaries Act, 1923 (Madras Act VIII of 1923), the Revenue Commissioner of Orissa hereby directs the survey, 
under the provisions of the said Act, of the boundary common to the estate land described below and the 
adjoining Government land in village Bajrakote, Aska taluk in the district of Ganjam

Schedule

P
5.8
C3 o

o”I
ZZe-

Boundaries of the lands to be taken up—
Description of 
land, dry, 

wefc, nja-mvarl 
or poramboke 

Su.vey 
nuuiber

!rn
Name of owner and 

occupier
£ NorthI East South WestI o

■§& I * <
1 2 3 4 5 6 7 8 9 1110

i i
Occupier \

Acres
■

Portion of whole I Agadna Bhata 
iuam <iry (uu- * 
suiveyed).

: Lands of Panu 
j Naiko part and 

Hadu Naik.

Lends of Narn- 
singo 
swaro, Boiragi 
Maha swaro, 
Ram acliandro 
Mahaswaro part 
and Hadu Naik 1 

, part and Agadhu I 
Bhata.

S. No. 1768 of 
Bheconoyi. Land of Agadhu 

Bhrto and 
1768
Bbetonoil.

1-37 Waste.Maha-. of! | r

i£
c Occupier

— Hadu Naiko

S
<3

'as
* s DittoG — j Laod of Nara- 

| singo Mahas- 
; waro, Boiragi 

Maha-waro and 
| Rauuachan a r a 
) Mahaswaro.

S Land of Hadu 
Naik,

Land of Agadhu 
Bhoto-

n’l2 Arable.< Land of Agadhu 
Bhoto.

R

<
Ii Ii

I Owners and Occupiers

I.- Narasinga 
waro.

I
fDitto Mahas- ; Land of Panu 

! A’nik and Bno- 
ruio Sahu part.

Land of—
1. Naras i n g a 

Mahas waro.

2. B a 1 r a g i 
Mahas waro.

3. Raroachar.dra 
Mahasw’aro.

0-09 Waste., Land of Hadu 
Naik 
Agadhu- Biiata.

Ditto
ana

2. Bairagi Mahaswaro ;1 l
i

! 3. Ramachandro i 
Manas waro.

I
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Boundaries of the landsDescription of 
land, dry, wot, 

manavari or 
porambone. 

Survoy 
number

ag
Si
o _

to be taken up—
Name of owner ond S2occupiers s* a ■* 

|©

-2 'a 
K a 2*
fio p

Mj-t t=s.a North”3 EastP > SouthH West

1 2 3 <4 5 6 7 8 9 10 11

Occupier 
Bharata SahuPortion of whole 

inam dry (unsur­
veyed).

Acres
Land of Borojo 
Naik. Land of Bhoroto 

Sahu.
Land of—
1. Navas I n g a 

Mahaswaro.
2. Balrag i 

Mahaswaro.
8. Ramachandra 

Mahaswaro.

Land of Panu 
Naik part. 0-08 Arable.

Occupier 
Panu Nalko...Ditto

Land of Borojo 
Naik.

Ditto Land of Agadhu 
Bhata part and 
Narusinga 
Mah as w a r o, 
Bairagi Maha- 
Bwaro 
itaraachand r a 
Mahaswaro.

Ditto 016 Do.

and

Occupier 
Baraja NalkoDitto Land cf Jodu 

Naik.
Land of Baraja 
Naik.

Lan’s of Panu 
Naik and Borota 
Sahu.

Land^ of Borojo Do.010

Occupier 
Jodu Nalko...Ditto Land of UHa 

Goudo.
Land of Jodu 
Naik.

Land of Jodu 
Naik.

Lands of Borojo 
Naik.

0-08 Do.

Occupier 
UUa Go ido...Ditto Land of Agadhu 

Bhata.
Lands of. Jodu 

Naik.
Land of U 11a 

Goudo.
Laud of Lila 

Goudo.
Do.0*08

Occupier 
Agadhu Bhata Land of Bhoroto 

Goado.
Dittb ... Lands of Ulla 

Goudo.
Land of Agadhu 
Bhata.

Land of Agadhu 
Bhata.

0*11 Do-

O2
Occupier 

Bharata Goudo

a
(U

rt■%

a
03o Land of Bharata 

Goudo.
0U1 Do.< Lands of Agadhu 

Bhata.
Ditto Land of Podia 

Naik.
Land of Bhoroto 
Goudo.a

Occupier 
Podia Naiko 0’08 Do.Land of Podia 

Naik.
Lands of Bhoroto 
Goudo.

Land of Dandia 
Naik.

Land of Podia 
Naik.

Ditto

Occupier 
Dandia Naiko Do.Land of Dandia 0’08 

Naik.
Lands of Padla 

Naik.
Land of Dandia 
Naiko,

Land of Syamo 
Naik.

Ditto

Occupier 
Byama Nalko

Dj.0-07Land of Syamo 
Naik.

Lands of Dandia 
Nuik.

Land of Syamo 
Naiko;

Land of Panu 
Nuiho.

Ditto

Occupier
Do.0-09Land of Panu 

Naik.
Lands of Syamo 

Naik.
Land of Panu 
Naik.

Land of Bharata 
Sahu, Krishna 
Sam, Magata 
Sahu.

Panu NaikoDitto

Occupiers

1. Bharata Sahu

2. Krishna Sahu.

3. Magata Sahu.

Land of Phoroto I 
Sahu, Krishna 1 
Sahu and 
Magata Sahu. i

Do.0‘20Lands of Panu 
Naik.

Land of Bhoroto 
Sahu, Krishna 
Sahu and 
Magata Sahu.

Land of Linearaj 
Thladi of Nara- 
yaupur.

Ditto :
’

l

2‘SSTotal
I

. tf'jj.—Inanidtr m'dvaramlar Sri Jajauadxh Swmy of Puri. 
The arcnaks are—

1. Nara3ingo Mahaswaro.
2. Mair.igl Mahaswaro.
3. B. i.uao.ia jdra M.ini3Wj,r3.

;e. c. ansorge
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